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SHRI M. RAM GOPAL REDDY: What 
a bout my name, Sir ? 

MY DEPUTY -SPEAKER : He is 
going to reply only to those who are pre ent 
now. 

SHRI PITTABHI RAMA RAO : Shri 
Santosh Mohan Dev mentioned about the 
ri e in petrol royalty. I understand it is 
being worked out; and probably they will 
give their decision shortly. He wanted a 
Central Univ rsity in Assam. J shall place 
this matter before the Ministry of Education, 
because they deal with the subject. 

Mr. Bairwa aid that a bridge in hi 
constituency had collapsed, and that it 
should be repaired. I suggest that he hould 
approach the local Government. 

MR. DEPUTY-SPEAKER : He should 
follow it up. 

SHRI PATTABHI RAMA RAO : 
About the sugge tion regarding national high-
ways, we will recommend it to the Ministry 
of Shipping and Transport. The Minister is 
here to take note of this. 

Now about Mr. Vyas. He poke about 
the bank employees and officers not paying 
money to those to whom they should be 
paid. I want to request him to give me 
the names concerned, as also the amount 
and place . J will go 'through the whole thing 
and take action. 

He spoke about proper medical aid. 
Certainly, J will bring it to the notice of the 
Health Ministry. They will look into it. 

SHRI M. RAM GOPAL REDDY: What 
about my point ? 

MR. DEPUTY-SPEAKER: You can 
not compel him to reply. 

SHRI PATTABHI RAMA RAO : With 
these words, I commend these Supplementary 

Demands for Orants for acceptance by the 
Hou e. 

MR. DEPUTY-SPEAKER : All the 
three hOD. Members who had moved the 
Cut Motions are not present in the HQU e. 
So, I put all of them together to the voce of 
the House. 

All the Cut Motion "ere put and 
negatind. 

MR . DEPUTY-SPEAKER . I shall DOW 
put the Supplementary Demands for Grants 

f 
to the Vote of the House. The question is : 

'That tbe respective Supplementar) 
sums not exceedinl the amount~ 

on Revenue Account and Capital 
Account shown in the third colunw 
of the Order Paper be granted tc 
the President out of the CODloli· 
dated Fund of India to defray the 
charges that will come in course 
of payment during the year endin. 
31st day of March, 1984 in respec 
of the folJowing demands entere< 
in the second column thereof-

'Demand Nos . 2, 9, 25, 32, 51, 53, 55 
58, 62, 66, 67, 79, 80, 81, 82, 89 
90, 91, 94, 95 and 102". 

The Motloo was adopted. 

APPROPRIATION (No.4) Bill, 1983· 

MR. DEPUTY-SPEAKER : Now w 
Take up item No. 11 on the Order Paper. 

THE MINISTER OF ST A. TB IN TH. 
MINISTRY OF FINANCE (SIm 
PA TT ADHI RAMA RAO) : I beg t 
move for leave to introduce a Bill to auth( 
rise payment and appropriation of certa i 
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further sums from and out of the Consoli-
dated Fund of India for the services of the 
financial year 1983-84. 

MR. DEPUTY-SPEAKER The 
question is : 

"That 'leave be granted to introduce a 
Bill to authorise payment and 
appropriation or certain further 
sums from and out of the Conso-
lidated Fund of India for the 
services of the financial year 
1983-84" , 

The Motion was adopted. 

SHR[ PAITABHl RAMA RAO : I 
ntroduce the Bill. 

SHRI P A IT ABHI RAM A RAO : I beg 
o move: 

"That the Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1983-84. be taken into con~ide

ration." 

MR. DEPUTY SPEAKER 
loved: 

Motion 

• 'That the Bill to authories payment 
and appropriation of certain fur-
ther sums from a.nd out of the 
consolidated Fund of India for the 
servIces of the financial year 
1983-84, be taken into conside-
ration. " 

, Prof. Ajit Kumar Mehta. 
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SHRJ SUNIL MAITRA (Calcutta 
North East) : Mr. Deputy-Speaker, I will 
be very brief. Firstly. T think thi is the 
eeond Appropriation BiJJ that has come 

before us and in the course of the financial 
year. T do Dot know how ,any more appropria-
tion bills will come. The la t Appropriation 
BiJI related to the year 1981-82 and jf you go 
throught it you will find that the statement 
of account consists of 81,000 ecores,of rupees, 
out of which, Rs. 65,000 crores is under the 
head,'Charged ' and the remaining 16,000 crores 
is voted by Parliament. That means, out of 
80,000 crores, only Rs. 15,000 crores we are 
called upon to discus and debate. Now, the 
main point here is, the ruling Party at any 
time is not tired of saying that the sovere-
ignty lies in Parliament. But the Supreme 
Court delivered a judgment stating that the 
basic structure of the Constitution cannot 
be changed. Then the rnling Party took up 
the position and declared more vociferou Jy 
that this judgment of the Supreme Court 
undermines the sov reignty of Parliament. 
The ruling Party remembers about the • ove~ 
reignty of Parliament only when the Supreme 
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lCourt givea a judgment which goes against 
Athem and they do not remember about the 
lsovereignty of Parliament when out of eight 
thousand crores of rupees only fifteen 
thousand crores are coming here for dis-

Icussions. 

PROF. N.G. RANGA I am going to 
answer this question. 

SHRI SUNIL MAITRA: You may 
answer it. But the point remains that a 
majority of the share or a larger share of the 
money goes undiscussed, un debated by 
Parliament. There are many reasons for it 
I am not going into the details because there 
is no time now. 

J Secondly, already the ' upreme Court has 
stated about the Centre-State relations. Un-
fortunately you belong to the Congress Party. 
I am saying 'unfortunately' because even the 

• Members who participated in the debate here 
are so vociferous in condemning it. So, they 
have come out against the Supreme Court 
judgment. 

Even in the Indian History, what do we 
find about the Indian National Congress? 
When I used to be a college student 1 used 
to be a Congressman; joined the Quit India 
Movement and went to jail. 

SHRI SANTOSH MOHAN DEY: Then 
you are a gentleman. 

SHRI SUNIL MAITRA: Unfortuna-
tely, out of shame being a gentleman J quit 
Congress. I am requesting Mr. Dev and 
60 year old Girdhari La} Yyas to go through 
the quit India resolution that was adopted 
by the AICC on 9th Augu t in the city of 
Bombay. There they will find that the 
Congress says that our dream of independent 
India is a federal India where most of the 
powers would be resting with the federal 

· units and minimum powers would rest in the 
; Centre. If you do not know it, then know it 
r from me. Go through the election manifesto 
· published by the Indian National Congress 
( on the eve of 1946 Assembly elections. The 
I same thing ·has been repeated there. Prof. 
l RanlJa andmany otbers may be knowing that. 
· Therefore, whenever the question of State-

Centre relations comes, you laugh out of 
ingorance and not our of knowledge. Today, 
please for heavans sake, do Dot try to dis-
miss these things so lightly because there a 
real danger of disintegration. We ar" the 
first State Government which raised the 
question of autonomy for the States. There-
fore, we were dubbed as if we were not in 
favour of the integrity of the country. 
Yesterday, the Prime Minister gave a speech 
from the ramparts of tbe Red Fort. But 
how many State congress leauers tried to 
mobilise the people on the question of 
integrity and o~ the country. Yesterday, I 
was in the city of Calcutta. 1 started a 
procession there. The newspaper do not 
publish such new becau e we happen to 
be Communists . Despite them we have been 
elected ; the Left Front Government led by 
the Communists has been elected in the State 
of West Bengal. Yesterday, 1 was one of 
the leaders of one procession with tableau 
depicting all tbe States of India with the 
slogan 'we are lndlans first' . (lllterruptions) 
Remember that in mobili ing r sources and 
utilising them in the cause of the develop-
ment of the country the State have a 
major role to play. Do not ignore them Try 
to heed their demand. Without strong 
States there may not be a strong Centre And 
without strong States and strong Centre 
there cannot be a strong India. . 

PROF. N.G. RANGA: Mr. Deputy-
Speaker, Sir, my hOD. friend, from the Marxist 
Communist Party, J think is a professor and 
he hould know that India has had to 
borrow so many hundred of crores of 
rupees on which India is obliged to pay 
intere t running to hundreds of rupees and 
hand over States so much more by way of 
sta tutory contribrtions ... (lnlerrllptiom). That 
money is not to be voted every year. When 
we are borrowing, we are voting for it. We 
have agreed to all those terms and, therefore, 
there is no need every year to go on again 
discussing it, and that is why we do not 
discuss it. 

You should know tbat we, Indians, 
are democrats and it is because of our 
democracy that my hon . friend is able 
to take the Government to task Year after 
year, and every time the Government comes 
here with a budget and supplementary 
demands. He asks how many times we will ~ 
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) have supplementary demands. It will be as 
many times as the Government is able to 
reply to my hon. friends on these sides, 
when they ask for more money for more 
water, more money for more power. You 
can take the Government to task if they 
are asking for all this money for a new 
service; but they are asking it for continu-
ing services. This is a programme and a 
plan and that is why they come here. They 
can come here once, twice or thrice; there 
is no harm. Government need not be 
apologetic at all. 

My hon. friend says we passed a 
resolution then and afterwards we took a 
pledge for a federal goveemment. After 
that what did we do ? We passed the Consti-
tution also. We are even more bound to 
abide by the Constitution than to abide by 
the earlier resolutions. It is in the light of 
all that has happened between 1940 and 1947 
that we passed the Con titution. Let us not 
forget that. It is in the light of the Consti-
tution that we are now dealing with our 
States. 

My hon. friend says that this Govern-
ment does not care for strong States. He 
wants more and more power to be given to 
the States. At that time, there were not the 
north-eastern States, so many of them. I 
was one of those people who demanded that 
Statehood should be given to aU those smaU 
areas and small populations and the Govern-
ment agread to it. When [was demandini 
that, I was in the opposition. 

Now the Government is dealing with 
those States in the same manner a they deal 
with West Bengal, Andhra Pradesh or any 
other State. All the States are being treated 
equally well, and indeed more; all those 
small States on the borders are being given 
more than proporationately the Central 
grants, subsidies and assistance. Now what 
is the earthly use of being blind to facts, 
when those stark facts are staring us? My 
hon. friend, the Minister has already answe-
red this question. 

My hon. friend, Shri Chatterjee, referred 
to the Centre-State relations. The Prime 
Minister has said that she wants strong 

t- States as well as a strona Centte. Is that 

not enough? You tell me, where has she 
wanted any of the States to become weak? 
Nowhere. So many friends have been s ying 
here any number of times that Wes Bengal 
is not fairly treated or that Kerala was not 
treated well. In the case of Kerala, even 
when it was under the control of the com-
munists, we were treating it equally, and not 
In a step-motherly fashion, because they are 
all our chiJdren, so much so that more was 
being given to them than to other States. 

So, what is the use of our trying to 
make points, which are not points at all, 
merely for the sake of either Propaganda, 
debate or far pleasure ? 

So, I have no appology to make to my 
hon. friends. I was there when we were 
passing the Quit India Resolution, I was 
also there when we were passing the Consti-
tution, I wa one of the framers or the 
founders or the fathers of the Constitution, 
and I am here now in supporting the need 
for more and more funds for the States. 
How are those funds to be made available? 
By giving them more powers to impose taxes 
( Interruptions). My hon. friend are not 
willing because they can't rai e taxes. It is 
nol possible, they would become too un-
popular. The Centre is prepared to take all 
the responsibility of the burden of becoming 
unpopular in raising funds. After raising 
funds they have to be distributed as between 
the States. How and in what manner, is a 
point that has got to be discussed. It was 
discussed by the successive Finance Com-
mission, now it is going to be discussed not 
only by the latest Finance Commission, but 
also by the Sarkaria Comrnission(Interruptions) 
Give your ideas to them as to how best the 
Centre can raise additional funds and in 
what manner the Centre can distribute all 
this money, not by grants, not by anything 
of that ort, but as a matter of right also. 
Even today the National Development 
Council decides upon the question as to 
which are the districts without any industries 
at aU, which are the districts with only a 
little dev;lopment, which are the distcicta 
with medium-scale development, which are 
the districts which do not need any special 
feeding or support from the Centre. All 
these things are being done even now. 
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My friend asks for the supply of water 
to the rural areas, supply of credit to our 

t marginal farmers and other backward 
people and so on. 1 have an exhortation 
to make to some of my friends when they 
go on saying that bank subsidie. are being 
wallowed by the bank officer and rural 

development funds are being swallowed by 
officers in the rural areas and 0 on. My 
bon. friend, the Mini ter ha ' already 
said: "Give concrete examples. "How 
many time5 can we go on repeating these 
things AD NAUSEUM without producing 
evidence? That does not :speak of any 
sense of responsibiJity at all. If you have 
any kind of evidence, produce it to the 
effect that in such and such a district, in 
regard to such and such activity of the 
Government, money is being swallowed up 
by these officers and so on . You don't 
give it. Like any elementary school boy or 
any lazy college student you go on repeating 
these things. To you as well as to them 
I am giving this exhortation, my dear friend. 
(Interruptions) They are not the only people, 
it is you too who make the e ignorant, irre -
ponsible cbarge . 

PROF. RUP CHAND PAL: We have 
not made. 

(Interruptions) 

PROF. N.G. RANGA: Therefore, Wl' 

are here not only as Members of Parliament, 
but as grown-up Members of Parliament, 
and let us make charges, if we must make, 
in a responsible manner. Then we can 
expect the Government to give propt:r 
answer not only here and now, but even 
later on also . Therefore, I am all in favour 
of supporting this Appropriation Bill and I 
am glad the hon. Minister has had the 
courage to come forward and ay, 'we want 
more money than what you have anctioned 
already during the last budget. ' And we 
want that money for what purposes? 1 want 
it also for the Visakhatpanam iron and 
steel mill. And I am glad the Government 
are giving that money. 

• I am also glad that more than half of 
this total · amount of money that they arc 
a king now j going to l1elp different ections 

of the rural people and so) 1 hope the Hou e 
would be quite happy to congratulate the 
Minister for baving come forward with this 
Bill . 

(Interruptions) . 

SHRJ P A TT ARH} RAMA RAO : Sir , 
J am most grateful to my learned Profe sor 
Raugaji, a very experienced Member, who 
had given a very eloquent speech . Here he 
has given the answer to my friend . So, my 
work has been lightened . J am thankful to 
him. And may 1 request the Hou e to pas 
the Bill? 

MR. DEPUTY SPEAKER The 
question is : 

"That the Bill to authori c payment 
and appropriation of certain further 
sums from and out of the Conso-
lidated Fund of India for the 
services of the financial year 
1983-84 be taken into considera-
tion," 

Till' lIlotion was adoptt!d. 

MR. DEPUTY-SPEAKER 
now take up clause by clause. 

The question is : 

We shall 

• 

"That clauses 2 and j and the Schedule 
stand part of the Bill. " 

The motion was adopted. 

Clauses 2 and 3 and the chedule were 
added to the Bill. 

MR. DEPUTY SPEAKER The 
question is : 

"That Clau e J, the Enacting Formula 
and the Title stand part of the 
BiB." 
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The motion was adopted. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI PA IT ABHI RAMA RAO : I beg 
to move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER The ques-
tion is : 

" That the Bill be passed." 

The motion was adopted. 

_inted at the Indian Pres. 

BUSINESS ADVISORY COMMITTEE 

P(JRTY-NINTH REPORT 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BUTA SINGH) : I 
beg to present the Forth-ninth Report of the 
Business Advisory Committee. 

21 .25 brs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, AuguJt 17. 

1983/Sravona 26. 1905 (Saka). 


